


PART 111. 
OP REGISTRABLE DOCUMENTS. 

SECTIONS. 
17. Documents of wliich registration is compulsory. 

Exception of 
composition-deeds ; 
and of transfers of shares and debelitures in Land 

Companies ; 
documents merely creating right to obtain other do- 

cuments. 
Authorities to adopt. 

18. Documents of which registration is optional. 
19. Documents in language not understood by  registering 

officer. 
20. D0cument.s containing interlineations, blanks, erasures 

or alterations. 
21. Description of parcels. 

Documents containing maps or plans. 
22. Failure to comply with rules as to description of houses 

and land. - 
PART IV.  

OF THE TII\IE O F  PRESENTATION. 
23. Time for presenting documents. 
24. Provisioll where delay in presentation is unavoidable. 
25. Documents executed out of British India. 
26. Provision where office is closed on last day of period for 

presentation. 
27. Wills may be presented or deposited a t  any time. 

PART V. 
OF THE PLACE OF REGISTRATION. 

28. Place for registering documents relating to land. 
29. Place for registering other documents. 
30. Registration by Registrar. 

Registration by Registrar a t  Presidency-town and Laho1.e. 
31. Registration or acceptance for deposit a t  private residence. 

P 

PART VI. . . 

OF PlLESENTING DOCU~IENTS Poll. REGISTR~TION. 
32. Persons to present docunlents for registr a t- ion. 
33. Powers-of -attorney recognizable for pnlposes of section 32. 

Pi*oviso as to persons infirm, or in jail, or exeinl~t from 
appearing in Court. 

34,. Eiicluiry 



SECTIONS. 
341. Enquiry bcfo1.e registi.ation by rcgiotoring offioor, 
35. Procedure on admission of execution. 

Procedure on denial of execution, &c. 

P A R T  VII. 

OF ENFORCING THE APPEARANCE OF EXECUTANTS AND 
WITNESSES. . 

36. Procedure where appearance of executant or witness is 
- . .  
desired. 

37.  Officer or Court t,o issue and cause service of summons. 
38. Persoils exempt from appearance a t  registration-office. 
39.  Law as to summonses, commissions and witnesses. 

P A R T  VIII. 

40.  Persons entitled to present wills and authorities to 
adopt. 

41. Registratioa of wills and authorities to adopt. 

P A R T  IX. 
OF THE DEPOSIT OF WILLS. 

4.2. Deposit of wills. 
43 ,  Procedure on deposit of wills. 
44 .  Withdrawal of sealed cover deposited under section 42.  
45 .  Proceedings on death of depositor. 

Re-deposit . 
46.  Saving of Act X of 1865, sectioll 259. 

P A R T  X. 

4$7. Time froin which registered document operates. 
4,s. Registered cloctunents relating to  property \\rl~en to take 

effect against oral agreements. 
49. Effect of non-registration of doeull~eilts required to be 

registered. 
50. ltegistered documeilts relating to Iancl, of which re- 

gistration is optional, to talie effect against uurcgis- 
tcred clocnn~ents. 

P A R T  X1. 
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PART XI. 
OIJ TIIF: I)TTTIES AND POWERS OF REGISTERING OFPICERS. 

( A , )  14s to the IZegiste~*-dooks aqzd hzdexes. 
SECTIONS. 

51. Register-books t;o be kept in the several offices. 
5%. N i ~ d o r s e m ~ t  011 document presellted. 

Reccipt for rlocnment. 
Documents admitted to registration to be copied. 

53. Entries to be numbered consecutively. 
54. Currcllt indexes and entries Lherein. 
56. Iuderes to be made 1)y registering officers. 

Exha partic~~lar,l.s in indexes. 
Fi'6. Copy of entries in iildexes Nos. I, I1 and 111 to be sent 

by Sub-Registrar to Registrar. 
Such copy to be filed by Registrar. 

67. Registering ofIicers to ~ ~ O T V  inspection of certain books 
and indexes, and to give certified copies of aiit~ics. 

(13.) As to the P~ocedure on admitting to aegiskalio7z. 
58,  Particu1a1.s to be endorsed on documents admitted to 

registration. 
59. Such endorsements' to be dated and signed by registering 

officer. 
GO. Certificate showing that document has beell registered, 

and number and page of book i n  which i t  has  beeu 
copied. 

61. Endorsements and certificate to be copied. 
Document to he returned. 

62. Procedure on presenting documellt i a  language unlruomil 
to registering ofificey. 

63. Power to admillister oaths. 
Ittecord of substance of statements. 

(C.) r%eciac! nuties qf Szd-Regl.8k.a~. 
64. Procedure uu 1*egi:i3tration nf document relating to laud 

situate in several sub-districts. 
66. Prucedurc where document  elates tu laud situate iii 

several districts. 

(D.) Specic~l .Dz~ties II~' Jiegisi~av. 
6G. Procedure on registering documents relating to land. 
67. Procedure on rcgistra.tion under section 30, clausc (b). 

(3.) OJ iAe CoaLrolli71g Pou~ers cf Registru~s a.;ad Tfispeclors 
Ce72wul. 

G S .  lLegistrar t.o sul~erintcucl n~irl coutrol Sub-Registlxrs. 
(3'3. Ir~spwLor 



SECTIONS. 
69.  Inspector General to superintend registration-offices. 

His power to make rules. 
70. His power to remit fines. 

P A R T  XII. 
OF REFUSAL TO REGISTE~. 

71.  Reasons for refusal to register to be recordd. 
72.  Power to reverse or alter orders of Sub-Registrar re- 

fusing registration on ground other than denial of 
execution. 

73. Application where Sub-Registrar refuses to register on 
ground of denial of executiou. 

74, Procedure of Registrar on such application. 
75. Order to register and procedure thereon. 
76. Refusal by Registrar. 
77. Suit in case of refusal. 

P A R T  XIII. 
OF THE FEES ~ o i t  REGISTRATION, SEARCHES AND COPIES. 
78. Fees to be fixed by Local Government. 

Alteration of fees. 
79. Publication of fees. 
80. Fees payable on preseiltation. 

P A R T  XIV. 
OF PC I NALTIES. 

8 1. Penalty for illcorrectly endorsing, copying, translating or 
registering documents with intent to injure. 

82. Penalty for certain other offences. 
Making false statements before registering officer. 
Delivering false copy or translation. 
False personation. 
Abetment of offences under Act. 

83. Registering oflicer may commeilce grosecutions. 
84. Registering officers to be deemed public servants. 

P A R T  XV. 
~/IISCELLANEOUS. 

85.  Dcstr~ct~ion of unclaimed documents. 
86.  Itegistering oAicer iiot liable for thing Bond j d e  done or 

refused in his nflicial capacity. 
87. Notliiug 



SECTIONS. 
87. Nothing so done invdida,ted by defect in  appointment 

or procedure. 
88. Registration of documents executed by Government offi- 

cers or certain public functionaries. 
89. Cel-tificates under Land Improvement Act, 1871. 

3'xent;aiions from Act. 

90. .l4xempLion of certain documellls exeouleil by ur i11 favour 
of Govornmont, 

91. Inspection and copies of such documents. 
92. Burmese registration-rules confirmed. 



ACT No. 111: OF 1877. 

PASSED B Y  THE GOVERNOR GENERAL OF INDIA IN COUNCIL. 

(Received the assest of the Governor General on the 14th Febvua~y 
1877). 

An Act for the Registration of Documents. 

W H E R E A S  it is expedient to amend the law relat- Preamble. 
ing to the registration of documents; It is 

hereby enacted as follows :-- 

PART I, 
PRELIMINARY. 

1. This Act may be called " The Indian Registra- Short title. 
tion Act, 1877 :" 

It extends t,o the whole of British India, except Local extent. 
such districts or tracts of country as the Local Gov- 
ernment may from time to time, with the previous 
sanction of the Governor General iri Council, exclude 
from its operation ; 

And it shall come into force on the first day of Commence- 

April 1877. ment. 

2. On and from that day Act No. VI I I  of 1871 Repeal of 
shall be repealed. enactments. 

But all appointments, notifications, rules and 
orders made, and all districts and sub-districts formed, 
and all offices established, and'all tables of fees pre- 
pared, under such Act or any of the enactments 
thereby repealed shall be deemed to have been re- 
spectively made, formed, established and prepared 
under this Act, except in so far as such rules and 
orders may be inconsistent herewith. 

- lteferences made in Acts passed before the first 
day of April 1.877, to the said Act, or to any enact- 

ment 



ment thereby repealed, shall be read as if made to the 
corresponding section of this Act. 

Interprets- 3. In  this Act, unless there be something repug- 
tion-clause. nant in the subject or context- 
" Lease." c c  Lease " includes a counterpart, kabfiliyat, an 

undertaking to cultivate or occupy, and an agreement 
to lease : 

a Signature." " Signature " and " signed" include and apply to 
Signed." the affixing of a mark : 

LL Inirnove- " In~movcable property " includes land, buildings, 
pro- hereditary allowances, rights to ways, lights, ferries, perty." 

L- fisheries or any other benefit to arise out of land, and 
things attached to the earth or pern~anenfly fastened 
to anything which is attached to the earth, but not 

I_ +elml ry &ta-mbei*, growing crops, nor grass : 
" Noveable " Moveable property " includes standing timber, 
p ' "~~ '~y ."  growing crops and grass, fruit upon and ju& in trees, 

and propei-ty of every other descriptiogi except im- 
movea,ble property : L$ d l $  '>A @j L? 

* ,  
g‘ BOOIG." " Book " includes a portion of a book and also any 

number of sheets connected together with a view of 
forming a book or portion of a book : 

* Eudorse- '' Endorsement " and c' endorsed " include and 
ment." 
" Endorsed!' 

apply to an entry in writing by a registering officer 
on a rider or covering slip to any document tendered 
for registration under this Act : 

c 6  Minor." c' Minor " means a person mho, according to the 
personal law to which he is subject, has not attained 
majority : 

' Represents- " Representative " includes the guardian of a 
tive." minor and the committee or other legal curator of s 

lunatic or idiot : 
"Addition." " Addition " means the place of residence, and the 

profession, trade, rank and title (if any) of a person 
described, and, in the case of a Native, his caste (if 
any) and his father's name, or lie is usually 
descl.i'oect as t l ~ e  soil of his 1-i~otliei-, theii !iis mothcr's 
name : 

" District 



District Court " includes the Big11 Court in its " District 
ordinary original civil jurisdiction ; and COIU~." 

" District " and " Sub-District " respectively mean "District." 

a district and sub-clistrict formed ~~ncler this Act. " sub-D~S- 
trict." 

4. The Local Government shall appoint an oficer Illspector 
Gencral of t o  be the Inspector General of Registration for the negistrntion. 

territories subiect to such Government. - - 

.-may, instead of making such appointment, direct 
tliat all or any of tile powers and duties hereinafter 
conferred and imposed upoil the Inspector General 
shall be exercised and performed b y  such officer or 
officers, and within such local limits, as the Local 
Government from time to time appoints in tliis behalf. 

The Governor of Bombay in Council may also, Branch In- 

with the previous consent of the Governor General in ~ ~ ~ f ~ f ' ~ ; ; ~ .  
Council, appoint an ofEcer to be Branch Inspectop 
General of Sindh, who shall liave all the powers of an  
Inspector General under this Act other than the 
power to frame rules hereinafter conferred. 

Any Inspector General or the Branch Inspector 
General of Sindh may hold simultaneously any other 
office under Government. 

6. For the purposes of this Act, the Local Gov- Districts aiid 
ernment shall form districts and sub-districts, and 
shall prescribe, and may from time to time alter, the 
limits of such districts and sub-districts. 

The dist~icts and sgb-districts formed uncler this 
---- ._. 

section, together with t l x m i t s  thereof, and eviiiy7 
aIteration of such limits, shall be notified in the local 
official Gazette. 

Every such alteration shall take effect on such 
day after the date of tllc notification as is thercill 
mentioned. 

6.  Tlre Local Govenlme~lt inay appoint sucli per. Registrars 
, l id  Sub- soils, ~vhetlleer public oficera or not, as i t  tliinlis pro- : 
~esistl.al.a. 



Offices of 
Regist.rm 
and Sub- 
Registrar. 

Inspectors of 
Registration- 
offices. 

ma.y be de- 
clared sub- 
Kistricts or 
districts. -, 

xbsencc of 
Ilegistrsr 
from his dis- 

per, to be Registram of the screral districts, nnci to 
be Sub-& *?era1 .-- suh-clist- - - formed 
as mr'esaid, respectively. 

7 .  The Local Government shall establish in every 
dist,~ict an office to be styled the office of the Regis- 
trap and in every sub-district an office or offices to be 
styled the office of the Sub-Registrar, or the offices of 
the Joint Sub-Registrars, and may amalgamate with 
any office of a Registrar any office of a Sub-Registrar 
subordinate to such Registrar, 

and may aut,horize any Sub-Registrar whose office 
has been so amalgamated to exercise and perform, in 
addition to his own powers and duties, all or any of 
the powers and duties of the Kegistrar to whom he 
is subordinate : 

Provided that no such authoii zation shall enable 
a Sub-Registrar to hear an appeal against an order 
passed by himself under this Act. 

8. The Local Government may also appoint of. 
ficers to be called Inspectors of Registration-offices, 
and may from time to time prescribe the duties of 
such officers. Every such Inspector shall be subor- 
dinate to the Inspector General. 

9. Every military cantonment where there is a 
Cantonment Magistrate mny (if thc Local Govern- 
ment so directs) be, for the purposes of this Act, a 
sub-district or a district, and such Magistrate shall 
be the Sub-Registrar or the Registrar of such sub- 
district or district, as the case may be. 

Whenever thc  overn nor General in Council de- 
clares any militmy cantonment beyond the limits 
of British India to be a sub-distzict or a district for 
the purposes of this Act, he shall also declare, in the 
case of a sub-district, what authorities shall be Re- 
gistrar of the district and Inspector General, and in 
the case of a district, ~vliat authority shall be In-  
spector General, wit11 reference to such cantonment 
ancl the Sub-Registmr cr Itegistrar thereof. 

10. T4Thenever any Registrar other thaiz the Pie- 
gistray of a dislrict includmg a Prcsidencj~-toxr:.n, is 

absent 



absent otherwise than on duty in his district, or trict 01. va- 
cancy in  his when his office is temporarily vacant, oFficc. 

any person whom the Inspector General appoints 
in this behalf, or, in default of sucb appointment, thc  
Judge of the District Court within the local limits of 
whose jurisdiction the Registrar's office is situate, 

shall be the Registrar during such absence or 
until the Local Govei~nment fills up the vacancy. 

Whenever the Registrar of a district including a 
Presidency-town, is absent otherwise than on duty in 
his district, or when his office is temporarily vacant, 

any person whom the Inspector General appoints 
in this behalf shall be the Registrar during such 
absence, or until the Local Government fills up the 
vacancy. 

11. Whenever any Registrar is absent from his Abse~ce  of 
office on duty in his district, he may appoint any Registrar 011 

duty in his Sub-Registrar or other person in his district to per- district, 
form, during such absence, all the duties of a Regis- 
trar, except those mentioned in sections 68 and 72. 

12. Whenever any Sub-Registrar is absent, or Absence of 
when his office is temporarily vacant, any person SL'b-Regis- trar  or vacan- 

whom the Registrar of the district appoints in this cy in his 
behalf shall be Sub-Registrar during such absence, or 05ce- 
until the Local Government fills up the vacancy. 

13. ,411 appointments made under section 10, see- Appoiut- 
tion 11 or section 12 shall be reported to the Local ;;;:u~;,"e;, 
Government by the Inspector General. Such report l z  to bk 
shall be either special or general, as the Local Gov- reported to 
ernment directs. Government. 

The Local Government may suspend, remove or Suspension, 
dismiss any person appointed under the provisions of ~ ~ ~ ~ ; $  
this Act, and appoint another person in his stead. officers. 

14. Subject to the approval of the Governor Gen- Remuner- 
eral in Council, the Local Government may assign iFbl:&d 
such salaries as such Government from time to time ments of 
deems proper to the registering officers appointed registering 
under tliis Act, or provide for their ~emuneration by o€iicerii. 

fees, or partly by fees and partly by salaries. 
Thc 
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'I'he Local Government may allow proper estnb- 
lislime~lts f o ~  the several offices under this Act. 

The ~ z c a l  Government shall supply the office of 
every Registrar with a fire-proof box, and shall in 
each district make suitable provision for the safe 
custody of the records connected with the registration 
of documents in such district. - 

nts next hereinafter mentioned 
, if the propwty to which they 
a district in which, and if they 

ve been executed on or after the date on which, 
ct KO. XVI of 1864, or Act KO. X X  of 1866, or Act 

No. V I I I  of 1871, or this Act, came or comes into 
force (that is to say),- 

(a)  Instruments of gift of 
(6) Other non-testament 



- .  
(c) Non-testamentary  instrument,^ which acknow- 

leclge the receipt or payment of any consideration on 
account of the creation, declaration, assignment, limit- 
ation or extinction of any such right, title or interest ; 

(d) Leases of inimoveable property f ilom year to u&-i'm~2 '! 

ear, or for any term exceeding one year, or reserving ' f if ' '~ ~ ~ \ w  
a yearly rent : ec: J+f -6% /0f4( . / e l  

Provided that the Local Governmen may, by 
order published in the official Gazette, exempt from 
the operation of the former part of this section any 
leases executed in any district, or part of a district, 
the terms granted by which do not exceed five yea.rs 
and the annual rents reserved by which do not exceed 
fifty rupees. 

Nothing in cl of this section ap- Exception of 
plies to 

(e)  any composition-deed ; composition- 
deeds ; 

($) any instrument relating to shares in a Joint and of trans- 
Stock Company, notwithstanding that the assets of fers of shares and deben- 
such Company consist in whole or in part of immove- tures in 

able property, or Companies ; 

(g)  any endorsement upon or transfer of any 
debenture issued by any such Company ; 

( h )  any document not itself creating, declaring, documents 

assigning, limiting or extinguishing any right, title OF $'$.;?:- 
interest of the value of one hundred rupees and up- obtain other 

wards to or in immoveable property, but merely creat- documents 
ing a right to obtain another document which will 1-1- @ - / u ~ ~ ~ / ~ ~ /  

when executed create. declare. assign. limit or extin- 
guish h right, 'title or intereQt 

(4 
( j )  gra'nts of immoveable property by Government : 
(A) instruments of l~a~titionmade byrevenue-officers; 
(I) certificates and ins t r~~~i len ts  of collateral secur- .7 

ity granted under the Laud In~pro~~emen t  Act, 1871. 4 
Authorities t o  adopt, a son, executed d t e r  the first 

day of January 1872 and not. coafel-red, by a .,:iil!, t o  a6i;pt. 

shall also be regist;ered. 

t ;. '. 5 - .. .-- , .  18. Any . I I . . 
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- .  
1)ocll~uents of 18, Any of the documents next hereinafter men- 
xhich r g i s -  
tration is 

tionecl may be registered under this Act (that is to 
optional, say) ,- 

(a) instruments (other than instruments of gift 
and wills) which purport or operate to create, declare, 
assign, limit or extinguish, whether in present or in 
future, any right, title or interest, whether vested or 
contingent, of a value less than one h ~u&~&rupees, 
to or in ismoveable property : 

(b) instruments acknowledging the receipt or 
payment of any consideration on account of the crea- 
tion, declaration, assignment, limitation or extinction 
of any such right, title cir interest : 

(c) leases of immove?ble property for any term 
not exceeding one year, and leases exempted ~uzder 
section 17 : 

(cl)  instruments (other than mills) which purport 
or opcrate to create, declare, assign, liniit or extin- 
guish any right, title or interest to or in moveable 
property : 

( e )  wills : . . 

( f )  all other documents not rcquired by section 
17 to be registered. 

Documents 19. If any document duly presented for registra- 
illlangll%e tion be in a language which the registering officer 
not under- 
stood bJr does not understand, and which is not commonly 
rezis t~r iag  used iw the district, he shall refuse to register the 
officer. docuineat, llnless it be accompanied by a true transln- 

tivll into a lnngi~age cornmnnly used in the district 
and also by zt true copy. 

Docaments 20. The registering officer may in his discretion 
cuntaiini1lg refuse to accept for registration any docnment in 
interfinea- 
tioIls, blanks, which any interlineation, blank, erasure or alteration 
erarures or appears, unless the persoils exccutiag the cloculuent 
altlteratious. attest with their signatures or initials sucll interlinea- 

tion, blanli, erasure or alteration. If he register such 
document, he shall, at  the time of registering the 
same, make a note in the register of such interlinea- 

,' tion, blank, erasure or altercztioil. 
21. (a) No 
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21, ( a )  No non-testamentary document relating 
to iminoveable property shall be accepted for registra- ' 
tion unless it contains a description of such property 
sufficient to identify the same. . 

( b )  Houses in towns shall be described as situate 
on the north or other side of the street or road (men- 
tioning it) to which they front, and by their existing 
and former occupancies, and by their numbers if the 
houses in such street or road are nuntbered. Other 
houses and lands shall be described by their name, if 
any, and as being in the territorial division in which 
they are situate, and by their superficial contents, tile 
mads and other properties on which they abut, and 
their existing occul~ancies, and also, whenever it is 
practicable, by reference to a Government map or 

(c )  NO non-testame~tary document containing s 
map or plan of any property comprised therein shall 
be accepted for registration unless it bo accompanied 
by a true copy of the map or plan, or, in case such 
property is situate in several districts, by such num- 
ber of true copies of tlle map or plan as are equal to 
the number of such districts. 

22. Failure to comply with the provisions con- 
tained in section 21, clause (b), shall .not disentitle a 
document to be registwed if the description of the 
property to which it relates is sufficient to identify 
such property. 

-C_ 

PART IV. 
OF THE TINE OF PRESENTATION. ' 23. Subject to the provisions contained in sec- 

tions 24, 25 and 26, no document other than a will 
shall be accepted for registration unless presented for 

. that purpose to the proper officer within four months 
from the date of its execution, 

or, in  the case of a copy of a decree or order, 
llrithin four months from tlre day on m11ic11 the decree 

- - I  1,l0 or order lvas ~ ~ ~ s d e ,  or; where it is nppail~a~..., :\~iLllin 
four months froin the clay on ~vlrich it blicolnes filial : 

l'ro vicied 

13cscription 
3f parcels. 

Documents 
coutainiug 
maps or 
plans. 

Failure to  
comply with 
pules as to  
description 
of houses and 
land. 

Time for 

documents. 





PART V. 

28. Save as in this Part otherwise providcd, cvcry place for re. 
document mentioned in section 17, clauses (u), (b), gistering 

documellts 
(c )  and (d), and section 18, clauses ( a ) ,  (b) and (c), relating to 
shall be presented for registration in the office of a land. 
Sub-Registrar within whose sub-district the whole or 

portion of the property to which such docu- 
relates is situate. 

29. Every document other than a document re- Place for re, 
ferred to in section 28 and a copy of a decree or order, gisterins 

other docu- may be presented for registration either in the office 
of the Sub-Registrar in whose sub-district the docu- 
ment was executed, or in the office of any other Sub- 

. Registrar under the Local Government at  which all 
the persons executing and claiming under the docu- 
ment desire the same tq,)e,registered. 

A copy of a decree 6iL6$der may be presented for 
registration in the office of the Sub-Itegistrar in whose 
sub-district the original decree or order was made, 
or, where the decree or order does not affect immove- 
able property, in the office of any other Sub-Registrar 
under the Local Government gt which all the persons 
cla~min undei the decree or order desire the Lopy t; 
be ----?I? registere 

30. (a) Any Registrar may in his discretion re- eegistratiou 
ceive and register any document which might be re- Registrar- 

gistered by any Sub-Registrar subordinate to him. 
(b). The Registrar of a district including a Pre- Registratiou 

blsidency-town and the ltegistras of the Lahore dis- b Registrar 
a t  Presi- trict may receive and ~ g i s t e r  any document referred bncy-tonn 

to in section 28 without regard to the situation in any and Lahore. 
part of British India of the property to which the 
doculneiit relates. 

31. I n  ordinary cases the registration or deposit Re,oistlation 
of documents under this Act shall be made only at  or acceptsuce 

f o ~  depos~t at thc o%ce af the oEccr auth~rixoil t o  accept iile sanlc ,)r;,ratc ,,,, 
for registration or deposit. dencc. 

13 ut 



But sucll officer may on special cause being shown 
attend a t  the residence of any person desiring to 
lyesent a document for registration or to  deposit a 
will, and accept for registration or deposit such 
document or will. 

PART VI. 

Perso~ls LU 33,. Rxcept in the cases mentioned in section 31 
present docn- and section 89, every document to be registered under 
111ent5 for re- 
e;stlat;on, this Act, whether such r~gist~ratio~z be compulsor~ or 

optional, shall be presentcstl :kt the proper registration- 
office, 

. 
by somo person. oxecnting or cla,in~ing under tlie 

sarnc, or, in the case of n copy of a decree or order, 
claiming nnrler the decree or order, lz[d/ 

- 

or by the representative or assign of such person, 
or by the agent of such person, representative or 

assign. dulv authorized bv ~omer-of-attorney executed 
anduautlle<ticated in maiger hereinafter mkntioned. 

POWP~S-of- 33. For the purposes bf section 32, thepowers-of- 
attorney re. 
coguizaLle attorney next hereinafter mentioned shall alone be 
for purposes recognized (that is to say),- 

F section 32. ( a )  if the principal a t  the time of executing the 
powcr-of-attorney resides in any part of British India 
in vhich this A.ct is for the tiinc being i n  force, a 
power-of-attorney executed before and autl~elzticnted 
by the Registrar or Sub-liegistrar within whose dis- 

, trict or sub-district the principal resides : 
( b )  if the principal at  the time a,foresaid resides 

in any other part; of British India, a pomer-of-atftoorney 
cxecuted before and authenticated by any Nagis- 
trate : 

( 6 )  if the principal at 11~t: Lillie aforcsnid does not 
reside in British India, c2 power-of-attorney exec~xted 

.before and authentioated by a NvLary I'ublic, or any 
. . Court, Judge, Margistrate, British Cons~d or Vice- 

, . . . 
Uoasnl, or rcPresenta,tive of IIey l!T&josi,y u r  of the  

..., .. 
.. . Covernincnt of India : 



.. . 
Provided that the following persons sliall not be Proviso as to 

required to attend at  any registratiou-office or Court i::Y1::, p: 
for the purpose of executing any such pun-ey-of- jnil, or ex- 

attorney as is mentioned in clauses (a )  and (b) of this ellll)t from appearing in  
section :- Court. 

persons who by reason of bodily infirmity are un- 
able without risk or serious inconvenience so to 
attend ; 

persons who are in jail under civil or criminal 
process ; and 

persons exenipt by lam from personal appearance 
in Court. 

I n  every such case the Registrar or Suh-Registral- 
or Magistrate (as the case may be), if satisfied that 
the power-of-attorney has been voluntarily executed 
by the person purporting to 'be the principal, may 
attest the same without requiring his personal attend- 
ance a t  the office or Court aforesaid. 

To obtain evidence as to the volunta'y nature of 
the execution, the Registrar or Sub-Registrar or 
Magistrate may either himself go to the house of tile 
person purporting to be the principal, or to the jail 
in which he is confined, and examine him, or issue a 
commission f o ~  his examination. - 

Any power-of-attorney mentioned in this section 
may be proved by the production of i t  without further 
proof, when i t  purports on the face of i t  to have been 
executed before and authenticated by the person or 
Court hereinbefore mentioned in that behalf. 

34. Subject to the provisions contained in this Euqniry be- 
Part and in sections 41, 43, 45) 69, 76, 77, 88 and 89, ~ ~ ~ i ~ ~ ~ ;  
no document shall be registered under this Act, registering 
unless the persons executing such document, or their officer. 
representatives, assigns or agents authorized as afore- 
said, appear befoye the registering officer xithin the 
time allowed for presentation under sections 23, 24, 
25 and 26 : 

Provided that if owing to urgent necessity or nn- . 

avoidable accident all such persons do not so appear, 2 

the Registrar, in cases where the delay in appearing 
does 



clops not exceed four months, may direct that on psy- 
ment of s fine not exceeding ten times the amount 
of the proper registration-fee in addition to  the fine, 
if any, payable under section 24, the document may 
be registered. 

Such appearances may be simultaneous or a t  
different times. 

The registering officer shall thereupon- 
((6) enquire whether or not such document mas 

executed by the persons by whom it purports to have 
been executed, 

(b) satisfy himself as to the identity of the per- 
sons appearing before him and alleging that they 
have executed the document, and 

(c) in the case of any person appearing as a re- 
presentative, assign or agent, satisfy himself of the 
right of such person so to appear. 

Any application for a direction under the proviso 
in this section may be lodged with a Sub-Registray, 
who shall forthwith forward i t  to the Registrar to 
whom he is subordinate. 

-e Nothing in this section applies to copies of de- 
crees or orders. 

Frocedure on 35. If all the persons executing the document 
appear personally before the registering officer and 

execution. are personally known to him, or if he be otherwise 
satisfied that they are the peilsons they represent 
themselves to be, and if they all admit the execution 
of the document ; 

or, in the case of any person appearing by a repre- 
senta.tive: assign or .agent, if such representative, 
assign or agent admits the execution ; 

or, if tlie person executing the document is dead, 
and his representative or assign appears before the 
registering officer, and admits the execution, 

the registering officer shall register the' document 
as directed in sections 55 to 61, inclusive. 

The registering officer may, in orcier to satisfy 
himself that tlie pcrsons ap l~ea~ i i~g  before him are the 

persons 



.. . persons they represent themselves to be, or for any 
other purpose contemplated by this Act, examine any 
one present in his office. 

If any of thc pcrsons by whom tho document pur- 
ports to be executed deny its execution, or 

if any such person appears to be a minor, an idiot, 
or a lunatic, or 

if any person by whom the document purports 
to be executed is dead, and his representative or assign 
denies its execution, 

the registering officer sllall 1-e-to register the 
document : Provided that, where such officer is a 
l%egistrar, he shall follow the procedure prescribed in 
Part XI1 of this Act. 

PART VII. 

36. If any person presenting any document for 
registration, or claiming under any document which 
is capable of being so presented, desires the appear- 
ance of any person whose presence or testimony is 
necessary for the registration of such document, the 
registering officer may, in his discretion, call upon 
such officer or Court as the Local Government from 
time to time directs in this behalf to issue a sunlmons 
requiring him to appear at the registration-office, 
either in person or by duly authorized agent, as in tho 
summons may be mentioned, and a t  a time named 
therein. 

37. The officer or Court, upon receipt of the peon's 
fee payable in such cases, shall issue the summons 
accordingly, and cause it to bc served upon the pcrson 
whose appearance is so required. 

38. A person who by reason of bodily iilfirmity is 
unable witliout risk or serious incon~renience to appear 
at  tlie registration-office, 

a ~e r son  in jail undel. civil 01% criminal process, 

Procedure on 
denial of exe- 
cution, kc .  

Procedure 
where ap- 
pearance of 
executant or 
mitness is  
desired. 

OfEcer or 
Court to idsue 
and cause 
service of 
sunlmons. 

Persons cx- 
clllpt fro111 
a,ppearance 
a t  registra- 
tion-office. 



and persons exempt by law from l~ersonal appear- 
ance in Court, and who would but for thc provision 
next hereinafter contained be required lo apljear in 
person at the registration-office, 

shall not be required so to appeal-. - 

I n  every such case, the registering officer shall 
either himself go to the house of such person, or to 
the jail in which lie is confined, ancl exanline him, or 
issue a commission for his examination. 

L ~ W  as to 39. Tlie law in force for the time bcing as to 
Summonses, comn~issions and compelling the attentl- 

,,j wit- ance of nritnesses, and for their remuneration in suits 
nesses. before Civil Courts shall, save as aforesaid and mutatis 

rnutandis, apply to any summons or commission issued, 
and any person summoned to appear under the pro- 
visions of this Act. 

PART VIII. 

Persons 40. The testator, or after his death any person 
entitled to claiming as executor or otherwise under a will, may 
present wills 
and autbore present it to any Registrar or Sub-Registrar for regis- 
itks to adopt. tration, 

and the donor, or after his death the donee, of any 
authority to adopt, or the adoptive son, may present 
it to any Registrar or Sub-Registrar for registration. 

Registration 41. A will or an authority to adopt, presented for 
of mills aud registration by the testator or donor, may be regis- 
authorities to 
&opt. tered in the same manner as any other document. 

A will or authority to adopt presented for regis- 
tration by any other person entitled to present it, shall 
be registered if the registering officer is satisfied, 

( a )  that the vill or authority was executed by tlie 
testator or donor, as the case may bc ; 

( 6 )  that tlie testator or donor is clead, and 
(c) that the person presenting the will or author- 

ity is, uncler section 40, cntitlcd to presellt the sa,llle. 
PAET IX. 
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PART IX. 
OF THE DEPOSIT OF WILLS. 

42. Any testator may, either personally or by Deposit of 
duly authorized agent, deposit witth any Registrar his 
will in a sealed cover superscribed with the name of 
the testatoy and that of his agent (if any) and wit11 a 
statement of the nature of the document. 

43. On receiving such cover, the Registrar, if Procedure on 
satisfied that the person presenting the same for de- $E'~~ of 
posit is the testator or his agent, sliall transcribe in 
his Register-book No. 5 the superscription aforesaid 
and shall note in the same book and on the said cover 
tlie year, month, day and hour of such presentation 
and receipt, and the names of any persons who may 
testify to the identity of the testator or his agent, and 
any legible inscription which may be on the seal of 
the cover. 

The Registrar shall then place and retain the sealed 
cover in his fire-proof box. 

44. If the testator wllo has deposited such cover Withdrawal 
wishes to withdraw it, he may apply either personally ;:;;;::- 
or by duly autliorized agent to the Registrar who positedunder 
holds it in deposit, and such Registrar, if satisfied that section 42. 
the applicant is actually the testator or his agent, 
shall deliver the cover accordingly. 

45. If, on the death of a testator who has de- Proceedings 
posited a sealed cover under section 42, application be on death of 
made to the Registrar who holds it in deposit to open depositor. 
the same, and if the Registrar is satisfied that the 
testator is dead, he shall, in the applicant's presence, 
open the cover, and, at the applicant's expense, cause 
the contents thereof to be copied into his Boolc No. 3. 

When such copy has been made, the Registrar &-deposit. 
shall re-deposit the original will. 

46. Notllilig hereinbefore contained shall affect Saving of 
tlie provisions of the Indian Succession Act, section i:cLion 
250, or the power of any Court by order to compel tlie 2x1. 
production of any will. But whenever any such 
order is made, the ltcgistrar shall, unless the will has 
bee11 already copied under section 45, open tllc cover 
ancl cause the will to be copiecl ini<o his Book No. 3 

:ill d 
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and make a note on such copy that the original llas 
been removed into Court in purs~ance of the order 

.c_L 

TRATION. 

Time from 47. A registered document shall operate from the 
which regis- time from which it tvould have comnlenced to oper- 
tered docu- ,,,, ,,,- ate if no registration thereof had bccn required or 

made, and not from the time of its registration. 

Effeotof non- 49. NO document required by s 
registnition registered, 
of documents 
required to shall affect any immoveable property comprised 
be registered. therein, 



.- . 
to the documents mentioned in clauses (e), (f), (g), 
( h ) ,  (i), ( j ) ,  (k) and (I) of the same section. 

Exp1a~aation.-In cases where Act No. XVI 01 M:*$ 
186% or Act No. XX of 1866 was in force in the 
place and at  the time in and at which such unregis- 

$ 
tered document nras executed, " unregistered " means 
not registered according to such Act, and, where the 
document is executed after the first day of July 1871, 
not registered under Act No. VI I I  of 1871 or this Act. 

PART XI. 
OF THE DUTIES AND POWERS OF REGIRTERTNG 

OFFTCRRS. 
/6 

(A). As to  the Begister-books and fidexes. 
511. The following Books shall be kept in the ~,,;,t,,.. 

several offices hereinafter named (that is to say)- books 
t o  be ltcpt 

I n  all rcgiatration-0ffio~- in the several 
offices. Book 1, " Register of non-testamentary docu- 

ments relating to immoveable, property ; " 
Book 2, " Record of reasons for refusal to regis- 

ter ; " 
Book 3, " Register of mills and authorities to 

adopt ; " and 
Book 4, " Miscellaneous Register." 

I n  the offices of ~ e ~ i s t r a r s -  
Book 5 ,  " Register of deposits of wills." 

I n  Book 1 shdl be entered or filed all documents 
or memopanda registered under sections 17, 18 and 43+ @ 
which relate to immoveable properly, and are not wills. ,-. (t 

In  Book 4 shall be entered all documents regis- 
tered under clauses (d)  and (f)  of section 18, which 
do not relate to immoveable property. 

Nothing in the former part of this section slinll 
be deemed to require inore than one set of boolcs 
cvlierc the office of the Registrar has been amal- 
gamated with the officc of a SL~-Registra ,~.  

62. The 



-*. 
Eudolw- 52. The day, hour and place of presentation, and 
n l ~ n t "  011 tile signature of cvcry person present'in 3 a, cl ocnmsnt 
docun~ent 
presented. for registration, shall be endorsed on every such docu- 
lkccipt for ment, a t  the time of presenting it : a receipt for sucli 
document. document shall be given by the registering o&cer to 
I)ocnments the person pyesenting the same ; and, subject to the 
admitted to p r o v i ~ i ~ n ~  contained in section 62, every document 
registration 
to be-copied. admitted to registration shall without unnecessary 

the book appropriated therefor 
f its Cdmission. 
shall be auil~enticated at  sucli 

intervals and in such manner as is froni time to time 
prescribed by the Inspector General. 

Entries to be 53. All entries in each book Shall be numbered 
llumbeyed in a consecutive series, which shall commence and 
consecntive- 
1 ~ .  terminate with the yeaT, a fresh series being com- 

menced at  the beginning of each year. 
Current in- 54. I n  evwy office in which any of the books 
dexes and hereinbefore mentioned are kept, there shall be pre- entries there. 
~ n .  pared current indexes of the contents of such books ; 

and every entry in such indexes shall be made, so far 
as practicable, immediately after the registering 
officer has copied, or filed a memorandum of, the 
docunient to which i t  relates. 

I~ldexes to be 55. Four such indexes shall be made in all re- 
made by gistration-offices, and shall be named, respectively, re isteling 
ofacers. Index No. I, Index No. 11, Index No. 111, and Index 

No. IV. 
Index No. I shall contain the names and additions 

of all persons executing and of all persons claiming 
under every document entered or memorandum filed 
in Book No. 1. 

Index No. I1 shall contain such particulars men- 
tioned in section 21 relating to every sucli document 
and memorandum as the Inspector Genera*l from time 
to time directs in that behalf. 

Index No. 111 shall contain the names and ad- 
ditions of all persons executing every ~,vill and author- 
ity entescd in Book No. 3, and of the executors and 
11ersons respectively app~int~ed thereuncler, ancl after 

the 



. '4 the death of the testator or the donor (but not before) 
the names and additions of all persons claiming uncler 
the same. 

Index No. I V  shall contain the names and a'ddi- 
tions of all persons executing and of all persons 
claiming under every document entered in Book 
No. 4. 

Indexes Nos. I ,  11, I11 and I V  shall contain such 
other particulars, and shall be prepared in such form, 
as the Inspector General from time to time directs. 

56.  Every Sub-R'egistrar shall send to the Re- 
gistrar to whom he is subordinate, a t  such intervals 
as the Inspector General from time to time directs, a 
copy of all entries made by such Sub-Registrar, dur- 
ing the last of such intervals, in Indexes Nos. I, I1 
and 111. 

Every Registrar receiving such copy shall file i t  
in his office. 

57. Subject to the previous payment of the fees 
payable in that behalf, the Books Nos. 1 and 2 and 
the Indexes relating to Book No. 1 shall be a t  all 
times open to inspection by any person applying to 
inspect the same ; and subject to the* provisions of 
section 62, copies of entries in such Books shall be 
given to all persons applying for such copies. 

Subject to the same provisions, copies of entries 
in Book No. 3 and in the Index relating thereto shall 
be given to the persons executing the documents to 
which such entries relate, or to their agents, and 
after the death of the executants (but not before) to 
any person applying for such. copies. 

Subject to the same provisions, copies of entries 
in Book No. 4 and in the Index relating thereto shall 
be given to any person executing o~ claiming under 
the docunlents to which such entries respectirely 
refer, or to his agcnt or representative. The requisite 
search under this section for ei~tries in Books Nos. 3 
ailcl 4 shall be made only by the registering officer. 

All copies g i~~c l l  wcler this section shall be signed 
and sealeci by the 'cgistering officer, and shdl be ad- 

auissib!e 

Extra parti- 
cnlars in  
Indexes. 
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entries i n  
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tain Books 
and Indexes, 
and to give 
certified 
copies of 
entries. 



niissible foY the purpose of provillg the contents of c. 

the original documents. 

(B) .  A s  to tlze P?nocedwve 092. aclmitt.i~tg to Beyis-  
t?*atio;rz. 

particulars to 5 8. On every document adniitted to registration, 
be edorsed othey than a, copy of a decree or ordcrhr a copy of a 
On admitted documents to certificate under the Land Improveinent Act, 1871, 
registration. sent by the Collector to be registereg there shall bc 

endorsed froni time to time the following particulars 
(that is to say),- 

( a )  the signature and adclition of every person 
admitting the execution of the document; and, if 
such execution has becn admitted by the represent- 
ative, assign or agent of any person, the signature 
and addition of such representative, assign or agent. 

( 6 )  the signatnre and adclition of every person 
examined in reference to such document any 
of the provisions of this Act ; and 

(c)  any payment of money or delivery of goods 
made in the presence of the registering officer in re- 
ference to the execution of the document, and any 
admission of receipt of consideration, in whole or 
in  part, made in his presence in reference to such 
execution. 

If any person admitting the execution of a docu- 
ment refuses to endorse the same, the registering 
officer shall nevertheless register it, but shall at  the 
same time endorse a note of such refusal. 

such endorse- 59. The registesing officer shall affix the date and 
his signature to all endorsenients made u n d e ~  sections dated and 

signed by re- 52  and 58, relating to the same document and made 
gistering ill his presence on the same day, 
officer. 
Certificate 60. After such of the provisions of sections 34, 
showing that 
document 35, 58 and 59 as apply to any clocument presented 
hna bc011 ro for regist,ratiol~ have been coinplied witli, tlze regis- 
gistered> aud tering ofiicer shall endorse thereon a ~ e ~ l ~ i f i u a l t :  GOO- unmber and 
page of book taiiiing the ~vord " registered," together mitlz the +*-<- in which it iiuiiibcr and pa gc of the book in which the docun~ent 
hag baeu 
copicil. has beeu uol~iud. 

Such 
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Such certificate shall be signed, sealed and dated 
by the registering officer, and shall then be admissi- 
ble for the purpose of proving that the document has 
been duly registered in manner provided by this Act, 
and that the facts mentioned in the endorsements 
referred to in section 69 have occurred as therein 
mentioned. 

61. The endorsements and certificate referred to Edorse-  
and mentioned in sections 59 and 60 shall thereupon ~;$!c~~to 
be copied into the margin of the Registey-book, and be copied. 
the copy of the map or plan (if any) mentioned in 
section 21 shall be filed in Book No. 1. 

The registration of the document shall thereupon Document to 
be deemed comp&he, and the document shall then be be retllrued- 
ri3Erned to the person who presented the same for 
registration, or to such other person (if any) as he 
has nominated in writing in that behalf on the re- 
ceipt mentioned in section 52. 

62. When a document is presented for registra- Procedure on 
tion under section 19, the translation shall be tran- presenting 

document i n  scribed in the register of documents of the nature of language un- 
the original, and, together with the copy referred to known to 
in section 19, shall be filed in the registration-office. 

The endorsements and certificate respectively 
mentioned' in sections 69 and 60 shall be made on the 

63. Every registering officer may at his discretion porn, to ,a_ 
administer an oath to any person examined by him m i n i s h  
under the provisions of this Act. oaths. 

He may also at his discretion record a note of the &cord of 
substance of thc statement made by each such person, ;;:(:~;~;f . 
and sucb statenlent sha.U be read ovey, or (if made in 
a language ~ 6 t h  which such person is not acquainted) 
interpreted to him in a language with which he is 
acquainted, and if lie admits the correctness of such 
notc, it shall be signed by the registering oficer. 

Evcry 
Ii 



Every such note so signed shall be admissible for " 

the p w ~ o s e  of proving that the statements therein 
recorded were made by the persons and under the 
circumstances therein stated. 

( C1). Speciccl Dztbies. of SUB- Reg.istra?-. 
ProceduTe on 64. Every Sub-Registrar on registering a non- 
registration testamentary document relating to immoveable pro- 
of document 
relating perty not wholly situate in his own sub-district, shall 
land situate make a memorandum thereof and of the endorsement 
in several 
sub-districts. and certificate (if any) theyeon, and send the same to 

every other Sub-Registrar subordinate to the same 
Registrar as himself in whose sub-district any part 
of such property is situate, and such S~tb-Registrar 
shall file the memorandum in his Book No. I. 

Procedure 65.  Every Sub-Registrar on registering a non-tes- 
where docu- tamentary document relating to immoveable property 
ment relates 
to land situ- situate in more districts than one, shall also forward 
ate in several a copy thereof and of the endorsement and certificate 
districts. (if any) thereon, together with a copy of the map or 

plan (if any) mentioned in section 21, to the Registrar 
of every district in which any part of such property 
is situate other than the district in which his own 
sub-district is situate. 

The Registrar on receiving the same shall file in 
his Book No. 1 the copy of the document and tlie 
copy of the map or plan (if any) and shall forward a 
memorandum of the document to each of the Sub- 
Registrars subordinate to him within whose sub-dis- 
trict any part of such property is situate ; and every 
Sub-Begistrar receiving such memorandum shall file 
it in his Book No. 1. 

(D). Special Duties of Registpa?.. 

Procedure on 66. On registering any non-testamentary docu- . registering 
documents ment relating to immoveable property, the Registrar 
relating to shall forward a ~uemoriindum of such document to 
land. each Sub-Registray subordinate to himself in whose 

sub-district ally part of tlle property is situate. 
He  sha,ll dso f o r n ~ a ~ d  a copy of s~tcll clocumcnt, 

together nritli a copy of the map or plan (if any) m u -  
tionccl 



tioned in section 21, to every other Registrar in whose 
district any part of such property is situate. 

Such Registrar on receiving any such copy shall 
file it in his Book No. 1, and shall also send a memo- 
randum of the copy to each of the Sub-Registrars 
subordinate to him within whose sub-district any 
part of the property is situate. - - 

Every Sub-Itegistrar receiving any memorandum 
under this section shall file it in  his Book No. 1. 

67, On any document being registered under sec- P ~ o , ~ ; I , ~ ~  ,,, 
tion 30, clause (b), a copy of such document and rpgistratioll 

tulder of the endorsements and certificate thereon shall be 30, 
forwarded to every Registrar within whose district clause ( b ) .  
any part of the property to which the instrument 
relates is situate, and the Registrar receiving such 
copy shall follow the procedure prescribed for him 
in the first clause of section 66. 

(3). Of tlze co~at~olling Powel-s of Registrulls and Ii- 
specto?*s General. 

68. Every Sub-Registrar shall perform the duties Registrar to 
of his office under the superintendence and control of ~l$$' , !~~. '~ 
the Registrar in whose district the office of such Sub- sub- egis- 
Registrar is situate. tmrs. 

Every Registrar shall have authority to issue 
(whether on complaint or otherwise) any order con- 
sistent with this Act which he considers necessary in 
respect of any act or omission of any Sub-Registrar 
subordinate to him, or in respect of the rectification 
of any error regarding the book or the office in  
which any document shall have been registered. 
69. The Inspector General shall exercise a gen- 111spector 

eral superintendence over all the registration-offices 
in the territories under the Local Government, and tel,d registra. 

shall have power from time to time to make rules tion-offices. 
consistent with this Act- His power 

to lllakc 
providing for the safe custody of books, papers '"less 

and documents, and also for the destruction of such 
boolis, papers grid documents as need no longer 
bc kept ; 

declaring 



shall make an order of refusal and. record his rca- 
suns for such order in his Uoolc No. 2, and endorse 

the 

declaring what languages shall be deemed to be 
commonly used in each district ; 

declaring mha,t territorial divisions shall be recog- 
nized under section 21 ; 

regulating the amount of fines imposed under 
sections 24 and 34, respectively ; 

regulating the exercise of the discretion reposed 
in the registering officer by section 63 ; 

regulating the form in which registering officers 
are to make memoranda of documents ; 

regulating the authentication by Registrars and 
Sub-Registrars of the books kept in their respective 
offices under section 51 ; 

declaring the particulars to be contained in In- 
dexes Nos. I, 11, 111 and IV, respectively ; 

declaring the holidays that shall be observed in 
the registration-offices ; 

and, generally, regulating the proceedings of the 
Registrars and Sub-Registrars. 

The rules so made shall be submitted to the Local 
'Government for approval, and, after they have been 
approved, they shall be published in the oflicial 
Gazette and shall then have the same force as if they 
were inserted in this Act. 

TIispomer to 70. m e  Inspector General may also, in the ex- 
remit fines. ercise of his discretion, remit wholly or in  part the 

difference between any fine levied under section 24 
or section 34, and the amount of the proper regis- 
tration-fee. -- 

PART XII. 
OF REFUSAL TO REGISTER. 

Reasons for 
refusal to 

71. Every Sub-Registrar refusing to register a 
register to be 
recorded. except on the ground that the property to which 

it relates is not situate within his sub-district, 



the words registration refused" on the document ; 
and on application made by any person exec~~ting or 
claiming under the document, shall, without pay- 
ment and unnecessary delay, give him a copy of the 
reasons so recorded. 

No registering officer shall accept for registration 
a document so endowed unless and until, u n d e ~  the 
provisions hereinafter contained, the document is 
directed to be registered. 

72. Except where the refusal is made on the Power to 
reverse o r  ground of denial of execution, an appeal shall lie alter orders 

against an ordey of a Sub-Registrar refusing to admit of Sub- Regis- 
a document to registration (whether the registration Ez$z% 
of such document is compulsory or optional) to the on ground 
Registrar to whom such Sub-Registrar is subordinate, ;:2;$f~ 
if presented to such Registrar within thirty days from executiolla 
the date of the order ; and the Registrar may reveyse 
or alter such order : 

and if the order of the Registrar directs the docu- 
ment to be registered and the document is duly pre- 
sented for registration within thirty days after the 
making of such order, the Sub-Registrar shall obey 
the same, and thereupon shall, so far as may be 
practicable, follow the procedure prescribed in sec- 
tions 58, 59 and 60 ; and such registration shall take 
effect as if the document had been registered when 
it mas first duly presented for registration. v 

73. When a Sub-Registrar has refu 
a document on the ground that any person 
it purports to be executed, er his rep 
assign, denies its execution, 

any person claiming under such docume 
representative, assign or agent authorized 
said, may, within thirty days after the m 
order of refusal, apply to the Registrar t 
Sub-Registrar is subordinate in order to establish his 
right to have the document registwed. 

Such application shall bo ill writing and shall 
be accompanied by a copy of the reasons recoycled 
under section 71, and the stateiaaents in the applica- 

tion 



tion shall be verified by the applicant in manner rc- 
quired by law for the verification ol plaints. 

Procedure of 74. I n  such case, and also where such denial as 
Registrar on 
such aijplica- aforesaid is made before a Registrar in respect of a 
cation. document presented for registration to him, he sliall 

as soon as conveniently may be enquire- 

.*r"-- 
( a )  whether the document has been executed ; r&$& 73 (. ime ( h )  being whether in the force requirements have been complied of the lam7 with for on the the 

part of the applicant or person presenting the docu- 
ment for registration, as the case may be, so as to 
entitle the document to registration. 

Order to 75. If the Registrar finds that the document has 
legkter ~~oce(Iu+e "la been executed and that the said requirements have 
tlleyeoll. been complied with, he shall order the document to 

be registered. 
And if the document be duly presented for regis- 

tration within thirty days after the making of such 
order, the registering officer shall obey the saille and 
thereupon shall, so far as may be practicable, follow 
the procedure prescribed in sections 58, 59 and 60. 

Such registration shall take effect as if the docu- 
ment had been registered when i t  was first duly pre- 
sented for registration. 

The Registrar may, for the purpose of any en- 
quiry under section 74, summon and enforce the 
attendance of witnesses, and compel them to give 
evidence as if he were a Civil Court, and he may also 
direct by whom the whole or any part of the costs of 
any such enquiry shall be paid, and such costs shall 
be recoverable as if they had been awarded in a suit 
uncley the Code of Civil Procedure. 

IXefusaI by 76. Every Registrar refusing- 
Registrar. 

(a) to register a document except on the ground 
that the property to which it relates is not situate 
within his district or that the doculllent ought to\ bc 
registered in the office of a Sub-Registrar, or , 

(b) to direct the yegistration of a clocuillcnt uilcler 
section 72 or section 75, . 

sl1all 
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shall make an order of refusal and record tlzc 
reasons for such order in his Book No. 2, a'nd on 
application made by any person executing or claim- 
ing under the document, shall, without unnecessary 
delay, give him a copy of the reasons so recorded. 

No appeal lies from any order under this section or 
section 72. 

77. W11el.e the, R,cgist,~m. ~*sfilses to ordcr tlzc docu- 
ment to be registered, under section 72 or section 76, 
any person claiming under such document, or his 
rcprcsontative, assign or agent, may, within thirty 
days after the making of the order of refusal, institute 
in the Civil Court within the local limits of whose 
original jurisdiction is situate the office in which tlze 
ciocnment i s  soijgh tr tro he ~.egis%el*ed, RI snit, for a decree 
directing tlie document to be registered in such office, 
if it bc duly prcoontod for rogi~tration within. thirty 
days after the passjug of such dec~ee ; and the provi- 
sions contained in the second and third paragraphs 
of section 75 sLL1~11, YYL'UIIL~~S 'YI'L'uIu'YL~~s', i ~ l ~ l ~ l y  hi) all docu- 
ments so presented, and notwithstanding anything 
contained in this Act, the document shall be receiv- 
able in evidence in such suit A---~:~*~-*% 

PART X I I I .  
OF T H E  FEES F O R  RLEGTRTRATTON, SEARCHES AND 

COPIES.  
78. Subjcct to thc approval of tho Govcrnor 

General in Council, the Local Government shall pre- 
pare a tal~le of fees pafyajble- 

for the registration of clocuments : 
for searching the registers : 
for making or granting copies of reasons, entrie~ 

or documents, before, on or after registration : 
And of extra or additional fees payable- 
for every registration under section thirty : 
for. the issue of commissions : 
f OP filing traiislations : 

fo1 

Suit in  casz 
of refusal. 

%-GG?'LIJ 

I Fees to bc 
fixed by 
Local 



for attending at private residences : - 

for the safe custody and return of documents : 
and for such other matters as appear to the Local 

Government necessary to effectthe pwposesof this Act. 
Alteration of The Local Government may from time to time, 
fees. subject to the like approval, alter such table. 
Publication 79.  A table of the fees SO payable shall be pub- 

fees. lished in the official Gazette, and a copy thereof in 
English and the vernacular language of the district 
shall be exposed to public vicw in every registration- 
officc. 

Fees payal~le 80. All fees for the registration of documents 
on presents- under this Act shall be payable on the presentation 
tion. of such documents. 

PART XIV. 
OF PENALTIES. 

~eiial ty  for $1. Every registering officer appointed under this 
incorrectly Act and every person employed in his office for the 
enaorsingr purposes of this Act, who, being charged with the 
copying 
translatilg endorsing, copying, translating or registering of any 
or registering document presented or deposited under its provisions, 
documents with intent endorses, copies, translates or registers such docu- 
to injure. ment in a manner which he knows or believes to be 

incorrect, intending thereby to cause, or knowing it 
to be likely that he may thereby cause, injury, as 
defined in the Indian Penal Code, to any person, shall 
be punished mith imprisonment for a term which 
may extend to seven years, or with fine, or with both. 

Beilalty for 
82. Whoever commits any of the f olloming offences 

certain other shall be punishable with imprisonment for a term 
offences. which may extend to seven years, or mith fine, or 

with both : 

BIaliing false (cc) iatentiona~lly makes any false statement, whe- 
stateineilts ther on oath or not, and whether it Iias been recorded 

or not, belore any officer acting in cxccution of this toring ogcer. Act, in any proceeding or inquhy under this Act; 
Delivering ( b )  intentionally delivers to a registering officer, 
false copy or in any 11roccedillg tuzder section 19 or section 21, a 
translal,iou. false 



false copy or translation of a document, oy a false 
copy of a map or plan ; 

( c )  falsely personates another, and in such assumed Fa'sp ~ e ~ ~ ~ l l -  atiurl. 
character presents any document, or makes any ad- 
mission or statement, or causes any summons or com- 
mission to be issued, or does any other act in any 
proceeding or enquiry under this Act; 

(d) abets within the meaning of tlie Indian Penal Abetlllcllt of 

Code anything made punishable by this Act. der offences this net. un- 

83. A prosecut,ion for any offence under this Act Rcgistcrillg 
coming to the knowledge of a registering officer in his ~ f ~ ~ ~ ~ ~ '  
official capacity may be commenced by or with the ~ ~ r o q e c ~ ~ t i o i ~ s .  
permission of the Inspector General, the Branch In-  
spector General of Sindh, the Registrar or the Sub- 
Registrar, in whose territories, district or sub-dis- 
trict, as the case may be, tlie offence has been com- 
mitted. 

Offences punishable under this Act shall be triable 
by any Court or officer exercising powers not less 
than those of a Subordinate Magistrate of the first 
class : 

Provided that, in imposing penaIties uncler this 
Act, no such Court or offjcer shall exceed the limits 
of jurisdiction prescribed by the law for the time 
being in force as to such Court or officer. 

All fines imposed under this Act may be recov- 
ered,Ef for offences committed outside the limits of 
the Presidency-to~vns, in the manner prescribed by 
the Code of Criminal Procedure, and if for offences 
committed within those limits, in the manner pre- 
scribed by any Act regulating the Police of such 
towns for the  time being in force. 

8 4. Every registering officer appointed under this :?.:.;:;:& 
Act  shall be deemed a public servant witllin the deelned pub. 

meaning of the Indian Penal Code. ~ i c  servants. 

Every person shall be legally bound to furnish in- 
formation to such registering officer whe~l requirccl by 
him to do so. And in section 228 of the same Code, 
the words "judicial proceeding " shall include any 
proceeding under this A.c t. 

R 
1, 



A Registrar shall, but a Sub-Registrar shall not, 
0 4. h-% as suol1,be deemed a Court within the meaning of w- k- vL* sections 433and 436 of the Code of Criminal Pro- 

cedure. 
7- 

PART XV. 
~IISCELLANEOUS. 

Destruction 85. Documents (other than tvills) remaining ua- 
of unclaimed 
clocuments. claimed in any registration-office, for a period exceed- 

ing two years, may be destroyed. 
Registerillg 86. No registering officer shall be liabIe to any 

llot suit, claim or demand by reason of anything in good 
liable for - -- 
thing bola8 faith-done or ~e fused  in his official capacity. 

Jide done OP 

refused in his 
official capia- 
city. 
Nothing SO 87. Nothing done in good faith pursuant to this 
doue invali- 
dated 4p Act, or any Act hereby repealed, by any registering 
+ft>ct iu ~ p -  officer, shell be deemed invalid merely by reason of 
pointrnellt proceaure. Or any defect in his appointment or procedure. 
Registration 8 8. Notwithstanding any thing herein contained, 
of executed doculnellts by it shall not be necessary for any oBccr of Govern- 
Government ment, or for the Administrator Genera1 of Bengal, 
officers Or Madras or Bombay, or for any Official Trustee, or 
certain public 
fumtionaries, Official Assignee, or for the Sheriff, Receiver or Re- 

gistrar of a High Court, to appear in person or by 
agent a t  any registration-office in any proceeding 
connected with the registration of any instrument 
executed by him in his official capacity, or to sign as 
provided in section 58. 

But when any instrument is so executed, the 
registering oficer to whom such instrument is pre- 
sented for registration may, if he think fit, refcr to 
any Secretary to Government or to such officer of 
Government, Administrator General, Official Trustee, 
Oflcial Assignee, Sheriff, Receiver or Registrar, as 
the case may be, for inforn~ation respecting tlie sanie, 
and, on being satisfied of the exucutiou thcreof, shall 
regisbcr the instrument2. 

89. Evwy 



89. Every officer grantin&a certificate)under the 
, Land Iniprove ent Act, 1871, shall send a copy of 

k u o h  ccrtifioat3to the regiricring ofFinrr within tllc 
ocal limits of whose jurisdiction the whole or any 

part of the land 
granted as collateral se 
gistering officer shall fi 
No, 1. 

90. Nothing contained in this Act or in Act No. 
V I I I  of 1871 or in any Act thereby repealed shall be 
dcemed to require, or to have a t  any time required, 
the registration of any of the follo~3-ing documents or 
iilaps : -. 

(a j . Docunients issued, received or attested by any 
officer engaged in making a settlement or revision of 
settlement of land-revenue, and which form part of 
the records of such settlement. 

(bj, Documents and maps issued, received or au- 
thenticated by any officer engaged on behalf of Gov- 
ernment in making or revising the survey of any 
land, and which form part of the record of such 
survey. 

(cj. Documents ivhich, under any law for the time 
being in force, +led periodically in any revenue- 
office by patw&ns or other officers charged with the 
preparation of village-records. 

(clj. Sanads, inAm title-deeds and other documents 
purporting to be or to evidence gibants or assignments 
by Government of land or of any interest in land. 

But all such documents and maps shall, for the 
purposes of sections 48 and 49, be deemed to have 
been and to be registered in accordance with the pro- 
visions of this Act. 

91. Subject to such rules and the previous pay- 
nient of such fees as the Local Government from time 
to time prescribes ill this behalf, all clocuments and 
maps mentioned in section 90, clauses (cL), ( 6 )  and (cj, 
and all ~ g i s t e r s  of tlie clocuiiients mentioned in clause 
(cl) ,  shall be open to the inspection of any Ixrson 

apyl~-ing 

Certificates & 
under Land 7 
lmyrovement($ 
Act, 1871.1, 

1- jL-, $-<I& 1 
I 

Xxemption of 
certain docu- 
ments eue- 
cuted by or in 
favour of 
Government. 

Inspection 
and copies of 
such clocu- 
ruents. 



applying to inspect the same, and, subject as afore- 
said, copies of such documents shall be given to all 
persons applying for such copies. 

Burmese 
rewistration- 

92. All rules relating to registration heretofore 
ruLs CUU- enforced in Rritmish Rurmn shall be deemed to have 
firmed. had the force of law, and no suit or other proceeding 

shall be maintained against any officer or other 
person in respect of anything done under any of the 
said rules. 


